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highest land revenue in Delhi and 
what is the average land revenUe per 
acre in Delhi; and 

(b) ~ of the surplus land what is 
the percentage of such land as has 
a land revenue of less than Rs. 118.-
per acre? 

The MinIster of Home Affairs (Shrl 
G. B. Pant): (a) Information is being 
collected and wi11 be laid on the 
Table. 

(b) The percentage of surplus land 
assessed at less than Rs. 118i-per acre 
will be known after the determina-
tion of excess land in the manner 
provided for in the Delhi Land Hold-
ings (Ceiling) Bill, 1959. 

Companies 

1594. Paodlt Thakur Das Bhar,ava: 
Will the Minister of Home Affairs ~ 

'pleased to state the number of mem-
bers of such companies. association 
or other industrial body constituting 
such companies, associations or in-
dustria1 bodies within the meaning 
of clause 3 of (he Delhi Land Hold-
ings (Ceiling) Bill, 1959? 

The Minister of Home Aftalrs (Shrl 
G. B. Pant): According to the ,rovi-
sions of the Delhi Land Holdings 
(Ceiling) Bill, 1959, every persoll 
who at the commencement of the Act 
holds or has at any time during the 
period between the ,lOth day of Feb-
ruary, 1959 and such commencement, 
held land in excess of the ceiling 
limit will have to submit a retu.rn. 
Such information as may be avai1-
able will be collected and laid on 
the Table of the House but till the 
returns prescribed in tJhe Bill have 
been obtained and checked it would 
be difficult. to give the exact number 
of companies, associations or indus-
trial bodies holding land in excess of 
the ceiling limit. 

Landless Labourers In DeIhl 

1595. Pandit Thakur Das Bharpva: 
Will the Minister of Home Affairs be 
be pleased to state: 

(a) how many landless labourers 
in Delhi are proposed to be given 

lands out of the surplus area, r ~ 

ing to the Delhi Land Holdings (Ceil-
ing) Bill; and 

(b) what amount of land wtlfi ~ 

given to each such labourer as Bhu· 
midsr or Asami? 

The Minister of Home Affairs (SlorI 
G. B. Pant): (a) and (bj. The ques-
tion of distribution of surplus area 
and the right in which such land 
shou1d be given will arise only when 
excess lands are determined in the 
manner prescribed in the Delhi Land 
Holdings (Ceiling) Bill, 1959. 

Clause 16 of the Bill provides for 
framing of rules regarding allotmenb 
of land. When framed, these rules 
would he laid I)n the Table. 

A recommendation has been made 
in the Second Five Year Plan that 
in the settlement of lands acquired 
in consequence of the application of 
ceilings. tenanlls displaced as a re-
sult of resumption of land for per-
sonal cultivation, fanners with n~ 

economic holdings and landless work-
ers should receive preference. This 
recommendation will be borne in 
mind in framing the rules. 

Bhumldars In Dellol 

1598. Pandlt Thakur Das Bhar,an: 
Will the Minister of Home Affairs be 
pleased to state how many Asami or 
Bhumidars are there in the Delhi 
State who posses or own lands less 
than 8 standard acres and how many 
are such as own or posses lands less 
than thirty standard acres? 

The MInIster of Home Affaln (Slorl 
G. B. Pant): The information i. 
being collected and will be laId on 
the Table. 

ArrIcnltnrIsts In DeIhl 

1597. Pandlt Thakur Das Bhar,an: 
Will the Minister of Home Affairs be 
pleased to state how much land is 
proposed to be given to such agricul-
turists as posses or own land less 
than 8 standard acres and to those 
who own or posses 1ands less than 
thirty acres out of the surplus land, 
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expected to vest in Government vide 
provisions of the Delhi Land Hold-
ings (Ceiling) Bill, 1959? 

The Minlllter of Home Affairs (Shrl 
G. B. Pant): This question will arise 
only alter the determination of ex-
cess lands in the manner provided 
for in the Delhi Land Holdings (Ceil-
ing) Bill, 1959. Clause 16 of the Bill 
provides for framing of niles regard-
ine allotment of land. When framed, 
these rules would be laid on the 
Table 

A recommendation has been made 
in the Second Five Year Plan that in 
the settlement of lands acquired in 
consequence of the application of 
ceilings, tenants displaced as a re-
sult of resumption of land for per-
sonal cultivation, farmers with un-
economic holdings and land'iess work-
ers should receive re er~n e  This 
recommendation will be borne in 
mind in lraming the rules. 

Cla ... illcation of Ownership of Land 

1598. Pandlt Thakur DIIS Bbargava': 
Will the Minister of Home Atralrs be 
pleased to state how much land is 
owned or possessed by (i) wives, 
Oi) the husbands, (iii) the dependent 
children (iv) the dependent grand-
children of persons representing the 
family within the meaning of Sub-
clause (d) of Clause 2 and Clause 3 
of the Delhi Land Holdings (Cei1ing) 
Bill, 1959? 

The Minister of Home Alralrs (Shri 
G. B. Pant): Under the provisions of 
thc Delhi Land Holdings (Ceiling) 
Bill. 1959. persons who hold land in 
excc", of thc ceiling at the com-

n "~ ent of the Act or who have so 
ht'ld land between the 10th day of 
February, 1959, and the commence-
ment of the Act are required to sub-
mit a return, in default of which the 
information is to be collected by the 
competent authority in such manner 
as may be prescribed. The required 
information will become avai'lable 
whon it has been so furnished or 
collected. 

Studa.rd Acne 

1599. Pandit ThaklU' Du Bllarrava: 
Will the Minister of Home Mairs be 
pleased to state: 

(a) when the measure of standard 
acre was fixed for Deihl; 

(b) the authority who fixed it; and 

(C) whether any objection were 
initiated from the persons affected 
when the measure was fixed? 

The Mlntster of Home Affairs (Bbrl 
G. B. Pant): (a) and (b). The term 
'standard acre' was defined in the 
rules made by the Chief Commis-
sioner under the rule-making power 
conferred on him by the Delhi Land 
Reforms Act which was passed by 
the Delhi State Legislarure in 1954.. 
These rules were duly published in 
the Gazette Extraordinary dated the 
27th July, 1954, of the Delhi State, 

(C) The Delhi Land Reforms Act 
did not provide for objectJions being 
initiated in regard to the definition of 
the term 'standard acre', 

Surplus Land 

1600. Pandit Tbakur Das Bbarrav.: 
Will the Minister of Home Mairs be 
pleased to state how much gf the 
surplus land is proposed to be appro-
priated for the benefit of thc village 
community or any work of the public 
utility or for such other purpose as 
may be prescribed under CL 15 of the 
Delhi Land Holdings (Ceiling) Bill, 
1959 and how much is proposed to be 
allotted to persons under clause 16 of 
the said Bill? 

The Minister of Home Alrairs (Sbri 
G. B, Pant): Rules will be farmed in 
due course for these purposes under 
clauses 15 and 16 of the Bill and laid 
on the Table in accordance with sub-
clause (3) of clause 27 thereof, 

Land Exempted from the Provisions 
of the DeJhJ Land Holdings 

<Ceiling) BID, 1959 

1601. Paadit Thakur Das Bbargava: 
Will the Minister of Home Alralrs h<t 




